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R0 rocesting of some work
on io i‘ 'gﬁ stifriell ‘only re
cenﬂy anﬁ on & 8Recdiive babis, it Bad
not made any reduction in the cosf, =0
far. Howgver, the systems have brought
efficiency ipto the work and have helped
the mpagsgement in keeping their work-
men better informed on details of their
wages etc.

Award of Contrac) of werk of Chapd-
mari Mine, by Hindustan Copper
Limited

508%. SHRY D. K. PANDA: Will the
Minsster of STERL AND MINES  be
pleased to state:

ta) whether there is any proposal with
Hindustan Copper Limited/Kherti
Vopper Project to award the work of
Chandmari Mine on contract and if
so, who are the parties with whom
negotiation 1s gomg on or likely to
take place;

(b) whether wothmen cmployed at
Kbotri and Kolihan Mine havc by now
gaived sufticient experience and expartise
from foreign consultants and  agencies;
and

(c) if so, the reasons why gained ex-
periepce cannot be utilised and  work
comnpleted departmentally under the con-
trol of Khetr1 Copper Project?

THE DEPUTY MINISTER IN THE
MINISTRY QF STHEL AND MINES
(SHRI SUBODH HANSDA): (8) to (c).
There s no proposal for the award of
work for Chandmari Mine on contract
The development of this mine will be
done by Hindustan Copper  Limited
themselves.

Correction of Answer to USQ No. 660

duted 26-7-1973 Re. Plans for Increasing

production snd Profitabllity of Reavy In-
dustry

THE DEPUTY MINISTER IN THE
MINISTRY OF VY , INDUSTRY
(SHRI SIDDHESWAR PRASAD): ]
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Papers Laid 176
zmh July, 1973 to Unstarred Question

0. 666 re&hﬁ?& Fack '  Idéredalny
pr profitabllity of Weawy
Industry. [Wikced i Lfbrefy, Se¢ Wo.
LT.5569-A/73.1

I also lay on the Table a Statement
giving reasoms for delay in correcting the
reply.

Statement

“Ths incorrectness of the informa-
tion furnished in reply to part (a) of
the Unstarred Question No. 660 came
to our notice later while dealing with
another similar Parliament question and
hence the delay in correction”.

1226 hrs.
PAPERS LAID ON THE TABLE

RrviFwvs AND ANNUAL  REPOTS OF

Mycuine Toors CORPORATION  OF

Inpta Lrp, Arymer AND HINDUSTAN

MacHINE TooLs LtD, BANGALORE FOR
1971-72

THE MINISTER OF HEAVY IN-
DUSTRY AND STEEL AND MINES
(SHRI T. A. PAI). I beg to lay on
the Table a copy each of the follow-
g papers (Hindi and English ver-
sions) under ub-section (1) of sec-
tion 619A of the Companies Act,
1956: ~—

(1) (i) Review by the Govern-
ment on the working of the
Machine Tools Corporation
of India Limited, Ajmer, for
the year 1971-72.

(il) Annual Report of the
Machine Tools Corporation
of India Limited, Ajmer, for
the year 1971-72 along with
the Audited Accounts

the comments of the Comp-
troller and Auditor G nersl
theredn. ced in Library.
See No. LY-5556,73].
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ual _Report of the
ma@.s

l\&achme Tools

Bangalore, for the

ea.r 1971-*12 along with the

udited Accounts and the

comments of the Comptroller

and Auditor General thereon,

[Placed wn Library See No.
Lr-5557/73]

STATEMENT OF CASES IN  WHICH
1OWEST TFNDERS WERE NOT ACCEPTED
By INDIA SumpLy MrssioN, LoNDON
AND INp1IA SuphALy MissIon,
WASHINGTON

THIT MINISTER OF SUPPLY
(SHR1 SHAIINAWAZ KHAN): 1
beg to lay on the Table a state-
ment of cases in which lowest ten-
ders have not been accepted bv the
India Supplv JMission  London and
India Supply  Mission, Washington
for the¢ half vcar  ending the 30th
June 1973 [Placed 1w Library
See No LT-5558/73].

REVIEW AND ANNUAL REPORT OF NaA-
TIONAL MINERAL DEVELOPMFNT COR-
PORATION LD, Ngw DELHI FOR
1971-42

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA) I beg to
lay on the Table a copy each of the
following paper. (Hindi and Englhsh
versions) under sub section (1) ot sec-
fion 619A of the Companies Act,
1958 —

¢) Review Ly the Government
on the working of the Na-
tional Mineral Development
Corporation anted. New
Dethy, for the year 1971-72

w ﬁm jort ot u;e Na-
kb hiﬁ‘m&%
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Pabi,s for the wear 1071-72
Moy, with ghe Audited Ac-

unts and the vomments of
Lpmptroler and Auditor

ergl thepeon. [Placed wn
rary. See No, LT-
5559/73].

¢ ISR .
NOTIFICATIONS UNDER CONTRACT LAB-
OVR (REGULATION AND ABOLITION)
ACT, ANNUAL REPORT ON WORKING OF
Emprovees’ Provipent Fuxp AND
Famiy PENSION ScHEMES, AND Em-
PLOYEES ProvioEnt FunNp (TrmmD
AMENDMENT) SceEME, 1973

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR AND RE-
HABILITION (SHR! G VENKATA-
SWAMY) I beg to lay on the Table -

(1) (a) A copy each of the fol-
lowing Notifications (Hinda
and English versions) under
sub-section (3) ot section >3
of the Contiact Labour (Re-
gulation and Abolition) Act,
1970 —

(1) The Contract Labour
(Regulation and Abol-~
tion) Central (Amend-
ment) Rules, 1972, pub-
lished in  Notification
No. G.SR. 1649 in Gavette
of India dated the 306th
December, 1972.

(1) The Contract Labour
(Regulation and Abbh-
tion) Central (Amend-
ment) Rules, 1873, pub-
lished ih Notifieation No
G.SR 200 in Gazette of
India dated the 24th
February, 1973

(ui) The Contract Labour

(Regulation and Abolr-

tion) Ceptrgl (Amend-

ment) Rules, 1978, pub-
dished jin  NutiSiciition

Np. GAR. 568 in Gazette

#d Indip . dated the 24

June, 19V0.



